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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 
CUTTACK BENCH 

ORDER SHEET 

U-16 22.LApplicationNo .......... 	..7•...  ................. of 

Applicant (s).....N. 	rL .C4ec .. 	Respondent (s). 	 :.J 

Advocate for Applicant(s)..4......?. :..:.. .2zrUj .......... Advocate for Respondent(s) 

' 	NOTES OF THE REGISTRY 
	

ORDERS OF THE TRIBUNAL 

REGrSTEr 

2i.cler No.1 	 7229P. 
Heard Shri 1.S.Tripathy, Advocate for 

the Applicant and Shri. U.I.Mohapatra, Addi. 
Standing Counsel for the Union of Indjê, 

representing the ftespcdents. 

Applicant a POt1 Assistant, having 

faced transfer frcn G.P.O., 1huba1eswar to 
Nayagarh P.O. vicle order dated 16.5.2002 under 
Annexure-1, has filed this Original Application 

for redress1 of his grievances. The Applicant 
has raised a grievance that his only son is 

perpetually ailing and he, therefore, requires 
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prolonged treatment • This apart, his wife is 
an E.D. Vendor in Bhubaneswar Railway Station 

Post Office. lesides, the Applicant has two 
grown up daughters who are prosecuting their 

studies in lhubaneswar. The Applicant, as 
stated by the Advocate, has been allotted with 

a departmental quarters bearing No. Type II.  

Unit-IV at Bhubaneswar Postal Colony. It is 
further submitted tk by Shri 3.S.Tripathy 

that the Applicant has get genuine difficultiesd 
grievance with regard to transfer. 

In the said premises, this Original 

Application is disposed-of1  at the stage of 

Admission itself, with direct ion to Respondents 

particularly the Chief Post Master General, 

Orjssa Circle. Jhubaneswar (Respondent No.1) 

to consider the case of the Applicant: for 

which the Applicant shall submit a represent a-

tion. within a period of one week hence, 
ventilating his grievances. Respondent No.1, 

the C.P.M.Go shall give due consideration to 
the grievances of the Applicant as raised in 
the prescir': OA. as well as to be raised in 

the representation (as directed above) to be 
filed by the Applicant, within a period of 

one month f rorn the dat e of receipt of this 
order. Until a decision, as directed above, 
is taken by the Respondent No.1 (cPMG), the 

transfer cf the Applicant from Jhubaneswar to 
Nay agarh H.O.  (as ordered under Anexure-I 

dated 16.5.2002) shall not be given effeL 

a consequence. the Applicant should 

be allowed to discharge the duties as Postal 
Ass 1st ant (or in anyot her equ iv a 1 erit post) 

1hubaneswar. 

The O.A. is disposed of as above. 
No cost S. 

WAZEC(Jt.rDic AL) 
2.rder dated 2.7.2002 

Send copies of thjp order to 
Respondents at the cost of the Applicant. 

Shri i.S.Tripathy undertakes tofile the 
required pOstages by 5.7.2002. Upon filing of 

the postaqes, free copies of the order be give 
to the Advocat es  for both Sides. 
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